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the Labour Minister to make a state-
ment, because two lakhs workers are
on strike and the entire economy of
Bengal is affected by this.

SHRI BENI SHANKER SHARMA
(Banka): I support Shri Banerjee. 1
have also given notice of a Calling
Attention. The matter is very impor-
tant. So, it should be answered by the

. Labour Minister and not by Shri B. R.

Bhagat.

SHRI INDRAJIT GUPTA. (Alipore) :
Sir, I would suggest that the names of
those hon. Members who have given
notice of the Calling Attention should
be included in the Short Notice Ques-
tion because the subject is the same.
Instead of the Calling Attention, you
have been pleased tc admit it as a
Short Notice Question.

MR. SPEAKER:
you.

I quite agree with

. ot foa wx AT (WA CoF
AT FAL FEAT A0f60 41 avfr =
e # AE frwar 1 T Aem
&ar § {5 it ae= ¥ w51 & T A7
AR A9Y | I & qT 7 foam

W WA : § w9 @9 § ar
AT & FaY | As suggested here, I
will ask the Labour Minister to reply
to the questions. Then, the names of
those four Members would be. inciud-
* ed.

LOKPAL AND LOKAYUKTAS
- BILT.—contd.
Clause 2— contd.

MR, SPEAKER: The House will now
take up further consideration of the
Lokpal and Lokayuktas Bill. Almost
the whole of the time allotted for this
Bill has been exhausted and only
twenty minutes are left, We are still
on clause 2. Ag far as possible, the
time allotted by the Business Advisory
Committee must be adhered to.
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&t fao Xo wew (FATX) : WA
T, A ame fr € oud 3@
sffraem s s &

" on page 2, line 7 after “improper or”

insert “discriminatory or”. g,—@ FT
A g %ﬁﬁsmaaw # ga «ivr g

fafrex @t WY @@ faer & mifie FAT
Tif 1R ST N wfaw AT
afd wrw fffex & faams =
TS |

ESAUCICIE i T L
faffex T RO T @ FIE
¥ @7 T ] WX g HEEdw Ft
: 5 o0 ok fafmz & faeme
WR FE A AT SO A ST
faffer @Rm | § gWwEE FET
argar § fafex & fewms Y w9
awr &y ar s fafnes @ wwT &)
AT FFT F faas 1 TF @
@t g femdde ¥ fafrer ar
srgw fafrex &1 @=wa & wifs
= AR fafrer =1 &N
¥ TEAT O1F qET & | g W Ry ¥
fafreex Wk 91w fafes wy &1
W1 faer & wwfag & swar § 5
fafre dR P N @ I F wAr
w=8T TG § | fae faw ¥ o@r
aF e &1 g & van w< fam
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[’-ﬁ fao w0 m]

e fF gAY Frowe F are fafrex
wF § ferrdde s P AT wTEw
fafrex & | oSBT & fafaex
¥ A9 & IF f@erE Ay o
1 afasr srzA fafre & @

fe & sofae ow fafred
o 3, AfeT w9 ¥ aga & W
%1 wan {5 wew fafaex fas ae &t
FAaes | 71 & ¥+ g fafae T
Fr wE =A@ ST gEm wEd
g7 awt ¥ awhaw aw fafres
FAFeEa & weH fafrez | o9 o w4
AfawEra FT F=TT 739 ¥ #Aw@w A
ag Frafa s fafresd ¥ faar®
orar &, 9 fF e fafrex 1 o
war sfaa wiw fafreesd &1 wag
waffd dar 2, 7@ aformr el S
AT a1 99 faq § Fefaw e
fafred s 2 oiX say faum
[AFTA W AR F AfeER
gar @ e A mmw § g
o fF a8 Fem wEr g <faw
¢ fF wam wdr sad wfae a0
ag Fg aF "G & ! gl smEw
fafrer a1 N sfaw aw fMfe
& 9€ TAAT FET AMGT—AFAIS
& st fafrex | ok w # st
Tafaees wez § agi & mivady T
N THE FAT AGATE |

¥ AT cHeNe W F

weaw Wgiag : WE & A,
TATHT HMGT TF FT T A€
Ag & ) wHSHE W L e 9Ad
Sicoli

ot fao Wo WeW : W TG TgH
fr e MR T § &

wfqﬁmﬁraﬁz’tmﬁﬁ-
mﬁm%mm TGEEHT
R | v & DfafeFa FAeEdT
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¥ B @A Tifgd ) ogw fafex
§t fedt ot A foisee F@ § #i
e Aw & AT Y fedr qrsf
#t foise #33 & 1 gafag AT waa
t v oF 9@ @ wifed A a,
faadt o T 95 Jfew w@w hear
N T § QAT T, TF AW -
X T3 AIfeeT AT *7 AT Fifgw
A OF am TFHT A9, & NF T
1 AT 91fgd, W T ami & §aT
¥ & 9@Sz wF WA B AARIA
AINEE FT A | AL AH FGAT & |

MR. SPEAKER: I will put the
amendments now to the vote of the
House. Should I put them together?

SHRIMATI ILA PALCHOUDHURI:
(Krishnagar): Sir, I have an amend-
ment to clause 2.

MR, SPEAKER: Now there is no
use. Only a few minutes are left.
Now I am going to rush through the
Bill,

SHRI N. K. P. SALVE (Betul):
Sir, ii would not be fair to conduct
the debate in a manner that certain
important clauses will remain unde-
bated in the House at all at this stage.
Adequate time should be allowed on
certain important clauses.

SHRIMATI ILA PALCHOUDHURI:
Sir. I may be given one minute to
move my amendment.

MR. SPEAKER: Better not move
it because it is going to meet the
general fate. .

SHRI SURENDRANATH DWIVEDY
(Kendrapara): We want to press
amendment No. 91.

SHRI S. KUNDU (Balasore): In-
clude 95 also.

MR. SPEAKER: I am putting
amendment No. 91 to the vote of the
House. The question is:
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Page 2,—
after line 12, insert—

“(i) in the case of
the Prime Minister
President of India

(ii) in the case of
members of Lok
Sabha
Speaker of Lok Sabha

(iii) in the case of
Members of Rajya
Sabha

Chairman of the Rajya
Sabha” (91)

The Lok Sabha divided:

Division N». 19]
[12.45 hrs.

SAXV
Ahmed, Shri J.
Amin, Shri R. K.
Banerjee, Shri S. M.
Bharati, Shri Maharaj Singh
Chaudhuri, Shri Tridib Kumar
Daschowdhury, Shri 8. K.
Deb, Shri D. N.
Dwivedy, Shri Surendranath
Gowda, Shri M. H.
Jha, Shri Shiva Chandra
Joshi, Shri S, M. :
Kapoor, Shri Lakhan Lal
Kothari, Shri S. S.
Xundu, Shri S. x-
Kushwah, Shri Yaswant Singh
Limaye, Shri Madhu
' Mandal, Shri B. P.
Mangalathumadam, Shri
Misra, Shri Janshwar
Misra, Shri Srinibas
Mohammed Imam, Shri J.
Molahu Prasad, Shri
Patel, Shri J. H.
Ram Charan, Shri
Samanta, Shri S. C.
Shah, Shri T. P.
Sharma, Shri Beni Shanker
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Shiv Kumar
‘Suraj Bhan, Shri
Thakur, Shri Gunanand
Viswambharan, Shri P.

1805 (ai) LS—18.

NOES

Achal Singh, Shri

Aga, Shri Ahmad
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barua, Shri Bedabrata
Bhagat, Shri B. R.
Bhagavati, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Bohra, Shri Onkarlal
Bramhanandji, Shri Swami
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chavan, Shri Y. B.
Chaudhary, Shri Valmiki
Choudhury, Shri J. K.
Dasappa, Shri Tulsidas
Dass, Shri C.

Dinesh Singh, Shri

Ering, Shri D,

Gandhi, Shrimati Indira
Ghosh, Shri Parimal

Girja Kumari, Shrimati
Hanumanthaiya, Shri

Hari Krishna, Shri
Hazarika, Shri J. N.
Himatsingka, Shri

Jadhav, Shri Tulsidas
Jagjiwan Ram, Shri

Jamir, Shri S. C.

Jamna Lal, Shri

Kamble, Shri

Karan Singh, Dr.

Kavade, Shri B. R.

Kesri, Shri Sitaram

Khan, Shri M. A.

Kinder Lal, Shri

Krishna, Shri M. R.
Krishnappa, Shri M. V.
Kureel, Shri B. N.
Lakshmikanthamma,’ Shrimati
Laskar, Shri N, R.

Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Malhotra, Shri Inder J.
Manpe, Shri Shankarrao
Melkote, Dr.

4s0
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Menon. Shri Govinda
Minimata Agam Dass Guru, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohsin, Shri
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murti, Shri M. S.
Palchoudhuri, Shrimati Ila
Pandey, Shri K. N.
Pande, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Parthasarathy, Shri
Patil, Shri Deorao
Patil, Shri S. D.
Poonacha, Shri C. M.
Raghu Ramaiah, Shri
Raju, Dr. D. S.
Ram, Shri T.
Ram Dhan, Shri
Ram Sewak, Shri Chowdhary
Ram Swarup, Shri
Rana, Shri M. B.
Rane, Shri
Rao, Shri Jaganath
Rao, Shri Muthyal
Rao, Shri Thirumala
Raut, Shri Bhola
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Saha, Dr. S. K.
Saigal, Shri A. S.

* Salve, Shri N. K. P.
Sanghi, Shri N. K.
Sanji Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sapre, Shrimati Tara
Savitri Shyam, Shrimati
Sayyad Ali, Shri
Sen, Shri Dwaipayan
Sen, Shri P. G,
Sethi, Shri P. C.
Shambhu Nath, Shrl
Shastri, Shri Sheopujan
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Sheth, Shri T. M.
Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.
Sonar, Dr. A. G.
Sonavane, Shri
Surefidra Pal Singh, Shri
Swaran Singh, Shri
Tiwary, Shri D. N.
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.
Yadav, Shri.Chandra Jeet

MR. SPEAKER: The result of the
division is:

Ayes: 33; Noes: 120
The motion was negatived.

MR. SPEAKER; I shall now put all
the other amendments together to the
vote of the House,

The other amendments® were put and
negatived.

MR. SPEAKER: The question is:

“That Clause 2 stand part of the
Bill.”

452

adopted,

The motion was
Clause 2 was added to the Bill,
Clause 3—(Appointment of Lokpal
and Lokayuktas.)
SHRI OM PRAKASH TYAGI:
AR
I beg to move:
Page 4, lines 25 and 26—
for  “or recommendation”
substitute—
“recommendation or investigation™
(47),
SHRI P. VISWAMBHARAN
(Trivandrum): I beg to move:
Page 4, line 6,—
for “after consultation with”
substitute—“on the advice of”
(98).

*The following ‘Members alsg recor ded their votes:—

AYES: Sarvashri' Om Prakash Tyagi and Ram Gopal Shalwale;

NOES: Shri. Ganga Reddy.

*Other amendments negatived. Nos6,to 8, 18, 19, 21, 23 28, 31, 38, 42, 45

46, 49 to 51, 62 to 65, 86 to 88, 95, 100, 101, 103 to 106, 113 to 115,

119, 188, 143, 145 and 146.

118,
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Page 4, line 7,—

“after “and” insert—after con-
sultation with” (97).

SHRI B. P. MANDAL: I beg to
move: —

Page 4,—
for lines 6 to 10, substitute—

“(a) the Lokpal shall be appoint-
ted from among the panel of
three names in the following
order: —

(1) one name to be given by
the Chief Justice of India.

(2) one name to be given by
the Speaker of Lok Sabha,

(8) one name to be given by
the Comptroller and
Auditor General of India.”
(122).

SHRI J.
(Chitradurga):
Page 4,—

after line 12, insert—

‘Provided that no person who
is or had been a Minis-
ter either in the Central
Government or State Gov-
ernment or who is holding
or had held an office of the
Secretary or any other
Government post shall be
aprointed as a Lokpa] or
Loltayukta.” (140).

SHRI OM PRAKASH TYAGI; I
Beg to move:
Page 4.—
after line 12, insert—
“Provided further that no
person who is or has been
an active member of any
political party shall be ap-
pointed as the Lokpal or a
Lokayukta.” (176).

wow wged, wu fAEew R
fe s @ 3 W f5 AT a4
W @ fgfe & oy § § o

MOHAMED IMAM
I beg to move:

aqeman war § fr Seide I fafe
fem e vl & qeng w00 $

] oA T wiEe ¥ o A
g 5 W fadar &% W T
3 I 4 9 AT 25 WK 26 N
B AR THEww seadrsge g
WR WafeiaT” | §Y 78 anET -
foq wmeT & 5 3y AFwe a9 |-
AR U T ¥ ¥ ufet ¥ fa=g
VLR AT &7 fodmal & a F
FI e F& A ¥ =il &

faa ifs s aaEeE aEel )

BT TEET T THTEAAF § |
wene wgRd, § W g fF
oot ¥ afe geewe FE @69
T IEs A9 § @ g quAfaE
faarara & A €, dfaforw @i

m&ma’tﬁmm&ma T
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[ wtg s*Tw @)
/M | WX AP AT DEE
feft it Toitfew ot w0 dfeen
TRE@EENE Aaw @
= T T @ we ey

&t vqae fog @l (ammd):
AT a5 foq W™ T AW Q@
g7

€t W et @m S 3
;éﬁ:’(q)*wa Iu¥ fear

435

“the Lokpal shall be appointed
after consultation with the Chief
Justice of India and the Leader
of the Opposition in the House of
the People..”

IgH AT g ImTE

“Provided further that no
person who is or has been an
active member of any political
party shall be appointed as the

Lokpa] or a Lokayukta.”

=it Tgelie fag et ¢ cag W

49T ST | gAH Tg AT ¢ 1 I

T 7 Y wifedz R 1)

MR. SPEAKER: I will now put all
the amendments to clause 8 to the
vote of the House.

Amendments Nos. 47, 96, 97, 122, 149
and 176 were put and negatived,

MR. SPEAKER: Now, the
estion is:
“That Clause 3 stand part of the
Bill.”
The motion was adopted.
Clause 3 was added to the Bill.

Clause 4— (Lokpal or Lokayuktas
to hold no other office).
SHRI LOBO PRABHU (Udipl): I
beg to move:
Page 4,— .
omit lines 34 and 35 (66)
Page 4,—
omit lines 38 and 39 (67).

ques-
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st ik fag el
‘AT qaT g fadas”
Narw 4 (7) & gfma &
w9 frmfafea war wg .

“qg FY fElr awAfaw
wWr g mdsaf g

SHRI LOBO PRABHU: My good
friend, Mr. Tyagi, has already sup-
ported my amendment that it is not
proper for any one associated with a
political party—and I would add, any
one who is a Member of Parliament to
be eligible to be Lokpal.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): These amendments have
been rejected and clause 3 has been
adopted by the House.

SHRI LOBO PRABHU: My amend-
ments are to clause 4. I want . lines
34 and 35 and 38 and 39 should be de-
leted because there should be anm
absolute bar on anyone who is asso-
ciated with a political Party or any
one who is a Member of Parliament.
We have heard of defeated Members
of Parliament appointed to different
posts. It is something more than that
that an acting Member should be ap-
pointed to this post. A Member of
Parliament has a duty. He has been
electeq for a specific purpose. I press
Both my amendments for the deletion
of these two sub-clauses allowing ex-
emption to a member of a political
party and to a Member of Parliament.

=t wve wwT Ay ¢ F FEAT SR
g v a8 sy e flY ffaferw
qret &1 e AT TR AF R
ot Fa fedr o o & ATagds S
Y T TEY ¥ o g | A A
w1 w@ R I A A
afee ¥ Tad g7 o FTETQ FAATE
< 7g Wiqaeg warat & fE AE aoerd
Farq fedlt ifaferw d X
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g A @ oAy T feag
Afafersr qFt 1 Ivag adf @m
afer ag TETiR@eh @ R Ye-
ferq qEt ¥ wae Y @ )
feafa & ot arwwre wrg fagfaa w70
a1 @ & afg ag dar st gFm &Y
qifafers qret &1 A g & ar fFdt
TE wfagw & Q@ §, F&EF
TN ¥ @ &Y, Y 9 "oy gt &
wEaR 9 wrarfeen frge w0
# gfeeggua st A9 a@ AT |nEaw
qr, Afew = FYA Shfraf@ Fre-
Ryw # s wadw fagfa ge o
TG AT & I TEH F A AU
fpat s =gt # AT F a9 T
dar s 4

afqy = #YE WY medY
qifafersr et Ywafaa @ L,
A IEF AFAH AT FFEET § R
o frgaq FT @Ak ¥ A )
# g giwde Y W F@IE AR wM
F g f5 daft wdmm @ 9x i
¥ fa=re 3 I 7y @ fadww N
AT KT § |

&t g fag et ¢ #R W
gaEgs wiag w@r ¢ & o=
& &9 g9 3w ¥ fawg =fw 39
Y § @Y w9 AR 9 F wd ag
st & fv 9z =l wefas
o W wfgd, R eEw
fadtw & fawarg &0 a1aT 9 T
anfgg | Afew gaR ToAaE S
F ot giararar g1 0% g fv faadt
AT wEAT FEeEl ¥ § SN w9
Torfas gl § smow § 7@ § | W
faasr St frgag 3@ ag
YT 557 60T KT AG, FTAVN ¢
Y sredY 55 AT 60 I§ qF fFal aF
T gTa T, I F 474 IEHT a0
WY, T F AV qg gea! faaar

4s8

w2, 8% W= W qfy axwrEEr
§ Al gEk @t ¥ afs sed g ¥
g 9T F Wi §, W< QY ufem
%1 frgaa fear sndmm, @t swaT AR
o9 I FT AR RN | FE W SR
ar o T G, B ar 7 f fagfe
o fmzw 3gw ¥ fafmasd
1 afg1 a1 § 7g a1=at & fv oad
TE W &1 919 QX owT ¢ 4T
g | S o A ar ) fagaa S
ag ag d@w< frgfam 3w fs oad
gEI AR gAY G aramw
@ &1 AEwe w AE-
gFa # freagar o wiw W
afaq & Fg1 Tgan § 5 o=@ ww
dware fagfsq 37 @ & O Swaw
# fafar sod o 9 fagfea

| FULY | WA I QAT AG% 140

Y 24 faggs & N8 N miawT § g
mﬁm{tau‘vm

JU AR ag & 5w F g
ag WA O (A sl S
fagse fear ot fomar it fald
9 F 919 RIS GFEE T GG, R
oY IES § 5 @ 92 o fasew
safag W@t oy | o TR w19 waT-
weTfaw wfe F7 & 96 SEI agh
ag g1 =ifey fx St @ frgfeq g
X ag Nfuferw fagfim af o
Eukcll

=it fagr axw U Tew wERa
A WEAT ATANT GRET A ZEFT FY
ETRF QW GenT g | WA ag &
fF 33 & f5g TFTT T T=EUE FIAGT
aifgd o § gg wraad QA 1 &5
@ & forg gw @ § wEaE § Fg
EfrfomeaaFg a1 a7 & @AT Q1 99
F1 @ FETE GAT ¥ AE J T @
g afee d1 gwi faddt == ¥ Aar
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iy faar wow W]
& s afk 1% AqT T Y A wwen P
T F AT CF SqHT A ST, I9Q
qUaE F@& W X | THF qUY
e g W afew § W qer
AT WM I F T@H F A7 AFIE Ay
frge; fer S ) q@ T wAEA ag
& & 5 g afer far g fom
® q | s gige 78
13:03 hrs,

afe g frdt qg F1 39 & avmq
qrar 913 5 7 USANES q9 @
Frorg AN, RTANFasTFTa T R
AT ITHT AT a7 AV @R T AT
fsafew @7 w= a ¥, faan ™ &

AJT Y IFT X, AN TE ST AT R

AeaRIa ¥ T@ M qa= «F,
@ 47F ag 1 N7 M ar g9 A7 a9
TH fFE TAATF q F @ T
? AT AL AQE T 47T § U IR
W Jreq AT 337 fgar g {5 98
foot THAThET d *1 T @ g,
A au4a1 § 93 AF AL @
Fg F % A AT qIT 37T
LE Rl &8

SHRI LOBO PRABHU: What about
‘Member of Parliament’? The hon
Minister has not replied to my ques-
tion. He hag not replied to my objec-
tion that a Member of Parliament

should not be eligible for appointment
as Lokpal.

SHRI VIDYA CHARAN SHUKLA:
We have provided that if a Member
of Parliament is appointed, he will
vacate his seat,

SHRI LOBO PRABHU: He is
bound to do that,

SHR1 S M BANERJEE (Kanpur):
Why should he object? We are going
to recommend his name;

MR. SPEAKER: 1 shal] now put
amendments Nos, 66, 67, and 195 to
wote,

AUGUST 20, 1989

Lokayuktas Bill 460
Amendments Nos. 66, 69 and 195 were
put and negatived.
MR. SPEAKER: The question is:

“That cause 4 stand part of the
Bill”,

The motion was adopted.
Clause 4 was added to the Bill,

g
MR. SPEAKER: We shall take up
clause 5 after lunch,

13.03 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabhg re-assembled after
Lunch at four minutes past Four-
teen of the Clock.

[SHRI M. B. RANA in the Chair.]
LOKPAL AND LOKAYUKTAS BILL
~—contd.

Clause 5.—(Term of office and other
conditions of service of I.okpd
and Lokayukta),

SHRI RAMAVATAR SHASTRI

(Patna): I beg to move:
Page 5 lines 35, and 35,—after
“Government” insert ‘or private’
(41),

Page 5, line 36, add at the end—
“or companies or societies owned
or controlled by big businesg houses
(148).

SHRI OM PRAKASH TYAGI: I
beg to move:

Page 5, line 36,—add ot the end—
“or in companies or societies owned
by big business houses”. (178),

MR. CHAIRMAN: We have exhaus-
ted the time allotted.

I shall put to vote amendments Nos.
41, 148 anq 178.

Amendments Nos. 41, 148 and 178
were put and negatived,
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“That clause 5 stand part of the
Bill.”
The motion was adopted,
Clause 5 was added to the Bill.

Clause 6— (Removal of Lokpal or
Lokayukta).

MR, CHAIRMAN: There are
amendments, 15, 48, 180, 181 and 182.

SHRI SHIVA CHANDRA JHA
{Madhubani): I beg to move:

Page 6, line 33,—for “by each
‘House of Parliament”,
substitute “‘by the House of
People” (15).

SHRI OM PRAKASH TYAGI: 1
beg to move:

Page 6, lines 22 and 23,—
for “on no other ground” sub-
stitute “malpractice” (48).
Page 8, line 22,—

after “misbehaviour” insert.
“misconduct” (181).
Page 6, lines 22 and 23,—

omit and on no other ground.”
(182). i

ot faxr x wr : Tafa 7w,
W 6(3) ¥ AT WY AwILF
FITH T Y EN ® awT § g
sgear Y € § & a8 & 41wl
& agwi Ira wrufy 1 W wmw
- wr o¥g fad 9 ax 99 gerar W
¥ 1 & fadeT s W@ §
fo ara st ewaE St fafa
S g § #1973 ¥ g sywqr @
& e 3 fawa § s &y & wTor-
w3 & &1 & Ivg qaAd femr g
3 FAIF ¥ TST QAT FT F1E I
AL 1 T vy agd e 37 aware

SRAVANA 29, 1891 (SAKA) Lokayuktas Bill

463

Wk Aeg Y fafe Faeaw &
3 A% T4 7% fvar mar g, @Y
fox 3% @i 0 & WA § Tow
gaAT AR aRT I |
9T % AT IF T wr § A
I FY 7 A AT Tfgy fF a7 9=
T | WYT gAY qEen 15 qr
fagaa g fraag AT Al &
TN 99 A1 AT TIA TGAT A 0
T TIEF W qX AwAE Q@
HIHTFT FIEEATATES |

SHRI S. S. KOTHARI (Mandsaur):
I move my amendment No. 180:

Page 6,—

for lines 22 and 23, substitute—

“President on the ground of
misbehaviour and incapacity, and
that he has allowed himself to be
influenced by any Minister in
taking decisions with regard to
any matter under investigation
by him, and on no other ground.”
(180),

The basic point ig that if the Lok-
pal allows himself to be influenced
by a Minister, that should be a ground
for his removal. It should not be
necessary to have a two-thirds
majority for his removal; a simple
majority should be good enough, Ins-
tead of both the Houses concurring in
it, it either of the Houses decides that
the Lokpal should be removed by a
simple majority, he should be remo-
vable.

=t Ww TR WA ;A AERg
& oF grzT a1 9T I 91T TH
Lo icE SRR CESic R LR
pCUE

“Subject to the provisions of arti-
cle 311 of the Constitution, the
Lokpal or a Lokayukta may be re-
moved from his office by the Presi-
dent on the ground of misbehavicur
or incapacity and on no other
ground.”.
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. & qam wvgm ¢ fx frafalfaas, evé-
¥edt ag N O § AT W wEE
gag ar ? oy oy a7 & f A mex
AT, qg WY TE e 2 §, 0@ ™=
T v gEd N fasraa @Y @Y
FRABETANNaFAE T A9 T s
S 9 Y faar & faafalfaax
W T Afady AfFT we q@ FE
g M @ R AT Wik A arq I
T ad & ww aF
g Ty &, Ay 99 @ww ¥ T a1 W
‘wee famt & feg oY arEfew @
@M | T TEL F JSOA 8K
WFTIR 7 AT 0ag WA @ 3 fF
fra ¥FE Iy FTger A v Ay T =Y
¥ fau sfeew & st | zafeg
A F_T g FY Y 2T Afew )

SHRI S. M. BANERJEE: 1
want to say a word....

just

MR. CHAIRMAN: The hon. Mem-
ber does not have any amendment.

SHRI S. M. BANERJEE:
to support his gmendment.

1 want

MR. CHAIRMAN: The hon. Minis-
ter has understood the point. Now,
let him reply.

SHRI S. M. BANERJEE: I am in
your hands, .

SHRI VIDYA CHARAN SHUKLA:
If hon. Members would carefully see
the clause they will see that misbe-
haviour on the part of the Lokpal
would embrace all these questions
that hon. Members have in mind.
For instance, getting influenced by
anybody including a Minister or being
corrupt tantamounts to misbehaviour.
As a matter of fact, we have used the
language of article 124(4) of the
Constitution, and since we are equat-
ing the Lokpal with the judges of the
Supreme Court, whatever grounds
have been mentioned for the removal
of Supreme Court judges have been
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mentioned for the removal of the
Lokpal also. I would, therefore, re-
quest hon. Members not to press their
amendmens as far as this particular
matter is concerned.

Shri Shiva Chandra Jha wants that
only the lower House should have the
autherity to proceed against the Lok-
pal. Here, again, I would invite his
attention to the Constitution where
removal of the Supreme Court judge
requires an address to be: presented
by both Houses of Parliament and not
only the lower House. In this case
also, we have kept the provision that
both Houses of Parliament shoujd be
consulted, so that both Houses are
kept in the picture whenever the ne-
cessity for removing the Lokpal might
arise.

SHRI S. S. KOTHARL:
be by a simple majority.

SHRI VIDYA CHARAN SHUKLA:
Therefore, I would not be in a posi-
tion to accept any of these amend-
ments.

MR. CHAIRMAN: I shall now pat
the amendments to clause 6 to vote.

It should

Amendments Nos, 15, 48 & 180 to 182
were put and negatived.

MR. CHAIRMAN: The question

is
“That clause 6 stand part of the
Bill”.
The motion was adopted.
Clause 6 was added to the Bill.
clause 7— (Matters which may be in-
vestigated by Lokpal or Lokayukta.)

SHRI BENI SHANKER SHARMA
(Banka): I beg to move:

Page 6, line 40, after ‘Minister’
insert—‘including the Prime Minis-
ter’. (24)

SHRI P, VISWAMBHARAM: I
beg to move:

Page 6, line 40, add at the ena
‘A Member of Parliament’. (88).
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SHRI RAMAVATAR SHASTRIL: I
beg to move:

Page 17, after line 28, insert:

“(5) Subject to the provisiong of
this Act, the Lokpal may investigate
in the manner to be prescribed
under the rules the assets held by
Ministers and Secretaries to find
out if the assets go held are dispro-
portionate to the lawful income of
Ministers and Secretaries”. (149).

SHRI OM PRAKASH TYAGI: I
beg to move:

Page 6, after line 39, insert “(i)
the Prime Minister or the Deputy
Prime Minister”. (188)

SHRI S. S. KOTHARI:
move:

I beg to

Page 17, after line 28,

“(5). The Lokpal may investigate

the assets helg by Ministers and
Secretaries to ascertain if the assets
so held are disproportionate to the

lawful income of the Ministers or
Secretaries.”. (188).

Wt TWEER mEet (9e)
Tty Tevew, T@ U fawe TR §
A=y WY g & gEwT 284t WIEE ¥
a1z Uw T 4w gR SIS ARd §
forg F1 smIw T g fv  fafreex
ar THeH O § Iw gww A ST A
g 7 ST ST & ST W AT FT
aga @ WY qgd & g9 Aqfwa 47 3
A F Ay ST WG g A I
gqieq ¥ afas A F1 0
sfugrc g g fs wI@AT@T
3,34 F o F A HI A FwAfa

" gqfer T F1 & 5@ A SrgAT e § |
s T & gk faee § 3B ¢
qfﬂu‘intgmﬁ:ﬁﬂl%%f*w@
37 % frql @t o s AR &Y
i feaer meafer sfsm T &7 0
7z AR TR EAIzid | Wiy
% gumatl § % @ ST F &
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SHRI S. S. KOTHARI: When cor-
ruption is”rampant, it is not possibie
generally tq catch the offenders red-
handed. But assets are something
which could be ascertained with defi-
niteness. If it is found that the assets
of a secretary or a Minister are dis-
proportionate to his income, he can
easily be apprehended and it should
be within the ambit of the Loxpai’s
powers to investigate into the matter,
and wherever there is any suspicion
he should go into the details and he
can also take the assistance of experis
and others. If the assets are found
to be disproportionate, he can make
a recommendation that necessary ac-
tion should be taken. He can call
upon the person concerned to explain
how he acquired those assets, and if
he cannot explain them satisfartorily,
action can be taken. Actually, it is
a lacuna which would be removed and
I think the hon. Minister should ac-
cept this amendment.

SHRI P. VISWAMBHARAM:

Clause 7(1) says:

Subject to the provisions of this
Act the Lokpa] may investigate any
action which is taken by, or with
the general or specific approval of—

(i) a Minister or a Secretary;

or.
My amendment seeks to include
‘Member of Parliament’ also in this
clause. It is not fair on our part to
exclude Members of Parliament {rom-
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[Shri P. Viswambharam)

the purview of this Bill. If we our-
selves do not submit to be scrutiny
of the Lokpal, then we have no moral
right to pass this Bijll. Therefore, I
have moved this amendment. Since
this is going to be a ‘model legisiation
for the States also, we should set up
an example to the States. Therefore,
I .would urge the hon. Minister to ac-
cept my amendment.

SHRI VIDYA CHARAN SHUKLA:
I would invite the attention of hon.
Members, particularly Shri Ramavatar
Shastri and Shri S. S. Kothari to
clause 2 (b) which gives the defini-
tion of the term ‘allegation’. If the
Bill did not contain any provisicn
to cover the contingency that the hon.
Members have in mind, I would have
had no hestitation to accept the am-
endment, but according to this defi-
nition of allegation, such matters are
completely covered under this BilL
The Lokpal can deflnitely look into
‘the disproportionate assets of secre-
taries and Ministers under this parti-
cular power that has been given
Further, under his own suo motu
‘powe.s which have been given to him
under clause 11 (1) and clause 11 (2),
‘he can call for the statement. If such
statementg are not available J,n re-
cord or anywhere else, from ihe sec-
.rotaries and Ministers and look into
those things and also go into the
matter. So, all these matters which
the hon. Members have in their mind
are already covered under the exist-
ing provisions, and therefore, it will
not be necessary to accept any of the
amendments. (Interruption). I said
1 would have been happy to 3ccept
it if it was not the-e. It is already
thers and we should not make such
an important pice of legislation cum-
bersome and repetitive. Therefore, I
hopz th2 hon. Members will not press
the amendment because it is already
‘there. It already finds a place there,

Regarding Members of Parliament,
‘this matter was very deeply consid-
ered. You. Sir, were the Chairman
of the Joint Committee, and we con-
wsidered this matter quite deeply in
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the Joint Committee, and it was ulti-
mately found that it would not be
proper and it will not fit in the
scheme of thing; if Members of Par-
liament were to be included in the
purview of Lokpal and Lokayukta.
Therefore, we took a decision not to
include Members of Parliament in the
purview of Lokpal. Therefore, I am
unable to accept that amendment also.

MR. CHAIRMAN: I shall now put
the amendments to clause 7 to the
vote.

98 149, 183
& 185 were put and negatived

MR. CHAIRMAN: The question is:

“That clause 7 stand part of the
Bill.”

The motion was adopted.

Clause 7 was added to the Bill.

Clause 8—(Matters not subject to
investigation.)

SHRI LOBO PRABHU: I move:
Page 8, omit lines 8 to 10. (75)
SHRI N. K. P, SALVE: I move:

Page 7, for lines 36 to 40, substi-
tute

“Provided that a remedy before
the High Court or the Supreme
Court to issue directions, orders
or writs under article 226 or arti-
cle 139 respectively of the Cons-
titution in respect of any griev.
ance wil] not be deemed to be a
remedy within the meaning of
item (b) of sub-section (1):

Provided further that the Lok-
pal or Lokayukta may conduct an
investigation notwithstanding
that the complaint had or has
such a remedy if the Lokpal or as
the case may be the Lokayukta
is satisfied that such person could
not or cannot for sufficient cause
have recourse to such remedy:

Provided further that in case
the Tribunal or the court of law,
as the cagse may be, before whom
remedy against an action is
sought makes an Order in favour
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of the complainant and the tribu-
na] or the court of law, as the
case may be, making such crder
in favour of the complaint is not
competent to proceed against, the
public servant on whose action
they have made such order, a
complaint against such action,
shall, notwithstanding caluse (b)
of sub-section (1), be entertain-
ed by the Lokpal or Lokayukta
if the same, prima facie, indicates
either malg fide, corrupt, perverse
grossly negligent act on the part
of a public servant involving
gross abuse of his powers and
authority.” (89).

MR. CHAIRMAN: Shri Lobo Pra-
‘bhu. Just one mjnute. We have al-
veady exceeded the time.

SHRI LOBO PRABHU: This is ra-
ther an important amendment. I
would not take one extra minute.
Now in this amendment, I have
said that the provision which
exempts from the jurisdiction of Lok-
pal mentioned in clawse (k), sub-
clause (iv) should be deleted.

I would like to refer the Minjster
‘to clause (k), sub-clause (iv) of
<lause 2. This clause includes an offi-
cer employed in any local authority,
in any corporation, any Government
company, any society. (Interruption).
‘The measure of corruption is as high
in these corporation and local bodjes.
I would like to know why, when you
are concerned with corruption, you
are exempting an area which is so
heavy, so rich, with corruption.

I will ask the Minister another
question. If it was not the intention
%o include these classes under the
jurisdiction of the Lokpal, what is
_the rurpose of this clause (k), sub-
clause (iv)? There was no necessity
at all to designate these officers:
either vou completely delete this class
of officials or place them under the
jurisdiction of the Lokpal.

I need not say the Minister must be
very tired already of rejecting the
amendments, but I am not tired of
pressing my amendments. Amend-
“ments are a legitimate part of the pro-
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cess of legislation. Is the Minister
thinks that no amendments should be
accepted, I would like him sometimes
to wonder why he has not objected to
the very structure of our procedure
here, because, to turn down every am-
endment from every Member does
not do credit to this House. I may
add that legislation is a most import-
ant part of the work of this House. If
you do not take the co-operation of
the Opposition, if you think what has
been put to you by your officers is
the last word, you are making a very
fatal mistake in respect of the func--
tions of this House.

SHRI- N. K. P. SALVE: The am-
endment which I have moved rseeks
to provide two provisos n addition to
the one which is already there in the
Bill. The entire purpese of the two
provisos is to delete the unintended
effect which might come as a result
of drafting. It is stated in the Bill
that no complaint can be made of a
grievance if the complainant has any
remedy by way of proceedings in a
court of law. My first proviso seeks
to make it clear that even if there
is a remedy open to the complainant
by way of a writ petition in a High
Court, it should be open to the per-
son to go to the Lokpal or Lokayukta
instead of a writ petition because of
the difficulties involved in filing a
writ. The subject-matter in manry
cases’ would be almost the same. Yet,
if a remedy is available to a person
by way of a writ petition, he should
not be compelled to go to the High
Court by way of a writ, even though
that right is available to him: it
should be open to him to go to the
Lokpal or Lokayukta instead of &
court.

SHRI SRINTBAS MISRA: Nobody
can compel him to go to the court.

SHRI N. K. P. SALVE: Suppove
a rem>dv by way of a writ is avail-
able. They may not entertain the
grienvance or complaint on the
ground that a remedy is available. It
is likely to happen. At least, that is
my view of the matter.
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Secondly, we have left judiciary en-
tirely out of the purview of this Bill
Now we are likely to leave out a very
important section of the -executive; I
am worried about the Income-Tax
Department, Sales Tax Department,
Customs and Excise. In regard
to income-tax there is remedy
provided in the tribunal and in the
High Court; High Court is the last
court, so far as questions of law are
concerned and the tribunal ig the last
-one, so far as question of facts are
‘concerned. It is more than iikely
that several questions wijll arise in
respect of which one cannot go to the
tribunal or the High Court and there
is no remedy available before an ag-
grieved party. Now we have defined
“grievance” as undue hardship and
injustice. The very same definition
comes also under “allegation”—undue
harm or undue hardship to any per-
son concerned. If there is any undue
‘harm or undue hardshijp to any party,
he will still not be able to go to the
Lokpal and the income-tax officer will
go on merrily doing whatever he
wants. We are collecting Rs. 2,200
crores by way of dirert and indirect
taxes. So, it is absolutely imperative
that the Lokpal and the Lokayukta
must have jurisdictjon over those peo-
ple who are collecting these direct
and indirect taxes. If, for any reason,
the Home Minister considers that
officers of income-tax, sales-tax, cus-
toms and excise are already covered
.by clause 8 (1), I would request him
to consider one point. We have been
having ho many litigations on account
of improper drafting because the in-
tentions of the legislature are not
brought out to the statute book in a
proper and apt manner. Therafore,
in crder to avoid any such unneces-
sary litigation, if what I am saying
"is already there in the statute book,
and if it is not there, to rope In ail
those people who are responsible for
collecting direct and indirect taxes,
these two provisions must also be add-
ed.

Lokpal and

SHRI VIDYA CHARAN SHUKLA:
. The amendment moved by Shri Salve
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has been very carefully considered
by us. We wanted to fing out whe-
ther we can improve upon this scheme.
But, as far ag his fears are concerned,
we found that they are already cov-
ered by the provisions of this Bill. As
he himself was stated, whereas grie-
vances are concerned, there are ;eme-
dies ot’herwise available by a writ pe-
tition or by going to a tribunal. The
applicant can go and agitate the mat-
ter before them. But, as far as the
allegations are concerned, they come
under the purview of this Bill. So,
if there is any allegation that an as-
sessee wants {o make in regard to
any tax matter against the Income-tax
Officer or the Assistant Commssioner
of Income-tax or the sales-tax Officer,
he can still go to the Lokayukta;
there is no bar. If he has 3 sriev-
ance of over-assessment, or wrong as-
sessment against the Income-tax Off-
cer, he can certainly appeal to the
superior authority from the Income-
tax Officer he can go to the Assis-
tant Commissioner from the Com-
missioner of Income-tax to the Tribu-
nal. He can also go by a writ peti-
tion to the High Court.

‘Therefore, I do not think it would
be possible for us to include all those
things and widen the area of the Lok-
pal and the Lokayukta in such a man-
ner that ¢ becomes completely impo-
ssible t¢c work, Therefore, wherever

_there is a remedy available aganist

grievances, we have not included it
here but as far as allegations are
concerned, all allegations are includ-
ed in this and anybody who has any
allegation against any member who is
working for the Union Government
can come up to the Lokpal and agi-
tate the matter before the Lokpal or
the Lokayukta as the case may be.

Shri Lobo Prabhu should not get
disheartened if his amendments are
not found acceptable by us. It is not
that we do not want to accept any
amendments. Shri Lobo Prabhu
should know that in the Joint Com-
mittee dozens and dozens of amend-
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ments moved by hon. Members be-
longing to the Opposition parties were
accepted by us to this Bill and we zre
thankful to them for having gone so
‘deeply into the matter and suggested
such useful amendments. Having
done that, ‘it is not right for any hon.
Member to say that we reject amend-
ments because we are completely
closed to accepting amendmens from
hon. Members. @ Wherever any am-
<endment is found suitable and useful,
we would definitely accept it. Shri
Lobo Prabhu has taken a lot of peins
in moving his amendments and some
of his amendments are useful; but if
they are already covered under the
provisions of the Bill, I am not in a
position to accept them.

His amendment here says that per-
sens belonging to the public sector
undertakings or the Corporation and
other things in the Union territory
should be covered by it. They are
eovered as far as allegations go but
they are not covered as far as grie-
vances are concerned. If there is a
tender awarded by a public sector
undertaking and there is some difficul-
ty about the tender, persons who have
not been awarded the tender can go
t0 the higher authority; they can
come to the Government and can even
go to the court and challenge that
%kind of discrimination on various
grounds that are provided for in the
laws and in the Constitution; but jf
there is any allegation against any of
these people which Shri Lobo Prabhu
has in mind, that is already covered
by this Bill for the allegations of the
categories which Shri Loo Prabhu
has indicated are already covered un-
der the Bill. Therefore the intention
that he has in mind to fight corrup-
tion or to discourage such tendencies
among public servants in Union ter-
ritories and in the public sector or-
genisationg is already covered under
this and I do not think it is necessary
for me to accept any of these amend-
‘ments.

SHRI N. K. P. SALVE: In view of
‘the explanmation of the Home Minister
1 seek leave of the House to withdraw
the amendment. :
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.SHRI LOBO PRABHU: I algo
wish to withdraw my amendment.

MR. CHAIRMAN: Have the hon.
Members the permission of the House
to withdraw their amendments?

Amendments Nos. 75 & 89 were, by
leave, withdrawn.

MR. CHAIRMAN:The question is:
“That clause 8 stand part of the
Bill.”

The motion was adopted.
Clause 8 was added to the Bill
Clause 8—(Provisions relating to
complaints).
SHRI SHIVA CHANDRA JHA: Sir,
I move:
Page 8, line 35—
after “allegation”, insert—
“anonymous or”’ (17)

SHRI SRINIBAS MISRA: Sir, I
move:

Page 9, line T,—

for “place” substitute
tion” (52)

Page 9, line 10,—

“institu-

for “place’ substitute “institu-
te” (53)

Then, under rule 79 I may be per-
mitted to move amendment No. 54 in
a modified form. It was submitted in
one form but now I want to make
some verbal changes. I move:

Page 9, line 10,—

add at the end—

“and the Lokpal or Lokayukta
as the case may be, may, if satis-
fled that it is necessary so to do,
treat such letter as 2 complaint
made in accordance with the pro-
visions of sub-section (2)”. (54)

SHRI B. P. MANDAL: Sir, I move:
Page 9,—

after line 10, insert—*“Provided

that no stamp or fee of any type

shall be charged for filing any com-
plaint.” (132).
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SHRI OM PRAKASH TYAGI: Sir,
I meove: :

Page 9,—

after lin_e 10, insert—‘“Provided
that no stamp duty or fee of any
type shall be charged for filing any
‘complaint.” (188).

SHRI SRINIBAS MISRA: My
amendments Nos 52 and 53 are almost
the same amendments, According to
the previous provision in this  Bill,
persons who are in custody will write
the letter to the Lokpa] and the Lok-
ayukta and that letter will be for-
warded by the person having  their
custody. It was stra.nge that originally
the drafting was: —

“Notwithstanding anything con-
tained in any other enactment, any
letter written to the Lokpal or
Lokayukta by a person in police
‘custedy or in a jail or in any asy-
lum or any place for insane
persons.”

Previously, was ‘“receptacle” in place
of “place”, ag if our insane persons
were kept inside a vat, The Joint
Committee changed it to ‘place”. My
submission is that that is not appro-
priate. Perhaps the hon. Minister will
concede that there are benches in
parks anq many insane and mad
persons go ang live there, Will it be
necessary for the keeper of the park
to forwarq his letters? So, I have tried
to suggest that in place of “place”, the
word “institution” should be substitu-
ted. The proper word is ‘institution’.
Wherever insane persons are kept
under custody or in the care of some-
body, there is an institution, not a
place like river bank or park where
some insane persons collect and there
is a PWD officer-incharge or some-
body. ‘It is not that. It should be an
institution.

Then, my amendment No. 54 in
modifieq form is like this. On P. 9,
line 10,.add at the end, “and the Lok-
pal or Lokayukta ag the case may te
may, if satisfled that it is necessary so
to do, treat such letter as a complaint
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made in accordance with the pro-
visions of sub-section (2)”. What I
mean to suggest is that whenever
such a person writes a letter, it shall
be forwarded and whenever the
Lokpal or Lokayukta thinks that he
can act upon that letter, he wil] treat
it as a complaint,

It is,a very simple and clear
amendment and, 1 hope the Govern-
ment will accept it.

it oy sz Wy . gamafy Wy,
FrEmET I 9 (A) FE
Page 8, line 35—

after “allegation”, insert—‘“an--.
onymous or”
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“Every complaint shall be made
in such form and shall be accom-

panied by such affidavits.... a#®
may be prescribed.”
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AR wd pigw W

A AW NG
Page 9,—

after line 10, insert—‘Provided:
that no stamp or fee of any type:
shall be chargeq for filing any
complaint”.
T A0 wredY wY A T faemr
? | WIS T wE wHIR wefadt
T Ay | gufed & Ear
g 5 aw & w9 Faw o g
¥ &gaa F1 AR w5 TR
g g e 1 gEfad SAfawsar
T TR § fF 218 =rew an it e
FI GG A T AT AR AT T
gt a9 Fr &, ¥ o adt AT =gar
o g At st sway A
T FA '

ot famr weor gaw: [ e
Y, sl a6 AT faa,wE ar &
ot § 9g wed & fF Aw o @
oY fostaa wF Iw F1 W S
T F 1 39 faggs A W ogw
mfqaa $« @ € Sv ¥ derfew
s Y st FT ARgaT § o
wY fr far @ & afr #1€ ande
ST A FTH 7 a7 F13 fag F
AT [T AR A F G )
gafad Qwrsfoe eFmem s&d & 0
ok o QHiefae  #T @@ wr Wy ay
fex A fawEs AT w7 & W7
FE @ zar ) fecdrow
wife ¢ 3w faw & fow &Y T
A gl & o femr Sgan
£ R 3| 1 ¢ 5 AT #1 o
am w1 afee T garg fs |wew
& &< faar frat fowrae & o G
IR FT FIA GTATE FLAFAE | BT

& o 59 71 # fawag w7 g

st 1 fam e ¥ qac
IT FY g9 g AF f5 9w vy
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fﬁ'? farerraror wt]

N@ATFR TR T R waR
&} saEaT § F I AT T AAAG
T & wa & § {5 S 71 qfaw
B e, 25 37 & wfww & W
orar §, X o AR Avwere @ war
¥ fodlt oY AT £ wiw v AQ
FLFR § g Iwsfre Qrar A &Y,
. Y TRATH QF G AT A §), 7T AR
R HAHIT FT ITT FF 47 qG@
Y FEAEY FT qH & |

T TF WMATT qEd, At
riYy 7T qEAg oy fary fasy ot &
et F1 Fare 8, § wrgar § f5
IR TN ERms A aw g fa
afe #% wredr 99 F av galt TE ¥
% W9 @ 39 § T ag N FEAE
FAT & AT qfwd ghI, W
Y gFar § e wdt 9w § T8 My
FA ¥ 3@ 71 wfears @ s@fead
F AT F G B SHIT F GHAT
g\ 9 A dea gnfen €1 &
wqrAArg fow St X fe § a7 @A
Qv & g w1 & SFI FTGFATE |
gafad wadrg shfqare fas s
W 54 I &1 gAA & 3w oA X
TNEFEN  (TAAR) gA A 8 HY
<xg fear ar, Jfss oa w3 -
qgT T qEA § 1 wrAdg fn S
& mavaq gear 52, 53 % aX H{ &
G FY FAT FITHAT |

waifaw ®rd ¥ Y gEaT AAAT
frpar S ¥ 47 frar ¥ ag Emfaa
o qF ATy | WA IR
Y wrw it S SR A
Teq ot TgA § 1 A X IR FT
¥ fr sfe wrra sfifrare frs ot
w1 g =Ere w3 faar @ gafad
ST gEEIOr X A g, A
f5 wawE T8 &, A9 X F4 |
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wraArE foesr ot & 9 52 WK
MR s3I AT gUNA I ITH @
Y ¥ 5 ' &Y oy ‘{RemmT
fouar wmd

gmfa oY, sm Y arz dem
s gfafa # ag sraam 9w @0
U FTH qrasta @ 9 g A =
oz afafe ¥ & g7 7 fAfesd
Fragg F ‘@@ fear 911 W
w7 fez. wg see wRd & =
g’ T 1< ‘§REgTT fam W1 0
AR v ¢ 5 ‘¥ Regma
afim 3| @ A a2 fe
‘Seiegy QFawAEe | wcdfE
AY AP U< &, I F T g O
ret &, ®IT A AT qEeq T AT
oy | afer &
g fv gagA F®T 52 WIT 53 AY
ameg ¥ foar srq 0

SHRI SHIVA CHANDRA JHA: 1
withdraw my amendment 17,

SHRI SRINIBAS MISRA: Except
amendment 54 I would like to with-
draw my other amendments.

SHRI B. P. MANDAL: Sir, I with-
draw my amendment 132.

SHR] OM PRAKASH TYAGI: Sir
I withdraw my amendment No, 188.
Amendments Nos. 17, 52, 53, 132 & 188

were, by leave, withdrawn.

MR. CHAIRMAN: The question is:

Page 9, line 10, add at the end—
¢“and the Lokpal or Lokayukta
ag the case may be, may, if satis-

fled that it is necessary so to do,
treat such letter as a complaint
made in accordance with the pro-
visions of sub-section (2).” (54).
The motion was adopted.
MR. CHAIRMAN: The question is:

“That clause 9, as amended, stand
" part of the BilL"



481

The motion was adopted,
Clause 9, as amended, was added to
the Bill,

Clause 10— (Procedure in respect of
investigations).
SHRI B. P, MANDAL:
move:
Page 9,—
after line 27, insert—

“Provided that no legal practi-
tioner shall be allowed to appear on
behalf of any party in course of
such investigation.” (133).

SHR] RAMAVATAR SHASTRI: I
beg to move:

Page 9,—
omit lines 14 to 18 (150).
Page 9, line 20,—

I beg to

comments ©On
statement”
action.”

for “offer his
such complaint - or
substitute ‘“explain his
(151).
Page 9, line 27—

for “during or after the in-
vestigation” substitute ‘“or during
the investigation.” (152).

SHRI OM PRAKASH TYAGI: I
beg to move:

Page 10, line 9,—

omit “and the public servant

concerned.” (189).

st fiao w0 Aew : gwmafa o, ¥
FmgT

. “Provided that no legal prac-
titioner shall be allowed to appear
on behalf of any party in course
of such investigation.”

¥ wmar g f& odmw SAImT

7 v wifs g% T F Ty v A

“My Experiment with Truth.

st forar 2 o 9 ot g8 fer dfaee
1905 (ai) LS—17.
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A F A et & SR orrarg e
& T qg FgAT 5 e ST A
T G A A ) e #
FE & A AR e w5
AN, Teae AT F @9 ¥ we
@AT F1few | Tl @ wEe R AR
et S v qwf F wrer g
drr SR R

=Y AN e ;- gwahr o,
# &t FAE € | qgeT @V A
fFafem 14§ 18 aF Frger fear sy
SH# 7g a7 FE A § F A e
FX A IHHT FT AT X QT AHIAT
I AEER A FREGT # AT
IAHT AT qg  GHEIET FAATT FT
AR T waifedr w1 w91 gaEr
FIE o 7S 21

F () ¥ ¥ A T s

g

“offer his comments

complaint or statement.”
U wE & 5 @ A g A< Awt ww
v {5 fas o9 999 G &t oFS T
HSA | IT F qg FHT ;T feaqm s
& =9 wreR FIf9T | 99 99 € ar
AP I FAA grAT Arfew fw
I FATFIRIgIN I A
F X # oy F wrAwE T2 @
ffar

on such

sfedr qwaT a8 2 fF :

“during or after the investigation.”

TR A FEEd FE & A A
3t & fF gagaaQ F w9 § A T
& SuFT AW a1y fRAt ¥ I A
T & IAFT AW AET Faew iy
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[ wis TR vt}
FET HT IW X A R g F
gug ¥ | FfET T ¥ qea § 1w
feamra & ¥ ww=r § /€Y wrar )
g3 fRet § Tl #Y &, g
feard SERAE AT A ST FET
& w7 a9 FaT § oww owwfa g
THF! FAAT ATQU ATl Iwean q9wE
T o BT HEHAT AT FATT HTIHT A
AT a9 weerE fEmr )

AT T4 X fwg § 0T w7 fear
o faw & #73 § o ot marE B
IHT ATH W FAATAT 77 A Al
ATAT FY T AT 31 v g A
O TR T I R FE wwE
a1 fafaeez a1 2R £ e v F@T
g, WS F g ¥ gwer 14T &
IS FIITAT ST qFA S 1 TR 3T B
& T ¥ A § o9 swaAw
T qard FfeT Az F 59 avE F
A ITE®T FEEET 13 0

A ¥ A7 g0 § 7R F quwar
g o Hat wgTea 3= #r efare 53 |

Nt Ww sww awt o aamfy
wEew, W fagaw & f9 10 F
T & f

In any case where the Lokpal
or Lokayukta decides not to en-
tertain a complaint or to disconti-
nue any investigation in respect
of a complaint he shall record his
reasons thereof and communicate
the same to the complainant and
the public servant concerned.

AT | wewaw A 2fF fet A
ot ¥ fordt arae e wa ¢ & faee
AR 9 FAF! 31F Aar § 5 reaw g
% ¥fem swoe o1 AEEE Y IEN
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w1 aw Y @ o fuwaa e
mifad g€ &Y IWF! AR @ F A
T HAT AT | Iq FT Freewaee F Ty
w1 W T8 3w % AfE ofemw
&z Fam g ¥ fages fosrag &7
T AT A F g T W fEoad
st oo feT oweET 3 e
# fuspraq FT o AT TG FW )
Hawar g fF 393 Jerd s ay
foraa &Y 3 ~few a8 19 S
AR AR # A A AL A Ay
feafa & o s I S /g 3T AT
K5 A1 F & T qfests g9 F
ForY #T F1q B7 T SF @Y qwHAT |
dfy fomme s F T gt ¥
qm Ffemi w Fwdr & wWifs fom
AFTL F AT § 9 FT9 F@T  I9H
fearerme farrae e arfaw g 97 STt
AN F W g9 T 93 §FAT F IF
o s F w7 FE wHEET A foreeray
@Y Fa1 | zEfAQ IF T F o
7 Tifgu fF ofees 792 & 9 9@
fegr s

it faer = A : gwefa wEey,
AAAT I oY g9 A & R
¥ Tt &1 7 oW f@w 9w 1w
R # yaw afafa § FTH 7=1 & 99
% | SRR g1 FT AG @A 97
N o WA F & fF a@et T &
Tga @ afsmsat w s ¥
dar & aFdr § | Y fo¥ gw AN A
w A § A e oSl S
o AHEH § a8 T AT Af wE
TG F1 a FG | S @A F7
sfg @ 5 ag 98 a1 A 1
o AF g & | 07 N Amw oW
gy § fodt aga TOT AR ¥ A
S FET AR & W AegE W
A F qTAT I A frwraer
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F1 0 TG @ T 3% F /I IARL
frdt qES 3 I T IR @
a3, oY feafq § <o W
AFEE F O W A W AfEER
@ ff W fe qeifiree 3 ¥ ag
AR AT IAF! WA T | 9T WA 4¢ AR
aF & f 379 3@ T F afaEr it
fear o & 5 99 98 w9 ' AR
S AT q9 A8 At FEEr w7
AFT 3 T GFd § | SARI W A
&1 qui sfus @ | wmfed o qew &
FAIgT FT AT I F qE W AU A
qu g war ¢ ) § IR wwar g R
TH A9 A1 I §U AR WA AT 9T
T Y &

Jgr A% N TEEA wEEy ¥
qMaa #1790 &, ¥ qIIAF0 IRATE
for T ST AwTaET FY ot wrdate
YT & ag wfeaw wriarg T8 & 1 wEh
3T E ar AT R IAT Y qTT 0
IAHT N wHTAT § IAF IFA a7 2
f& a57 14 7 20 aF gev fauy Smd
s AT 20w gw fEeY o
A [FHAM A vRRATE At
a st w1 A fr FFAee § ag adl
faeply | garr s dfa d, S faw
#,7@r T, T AR TR FT
Y Y A W Jmy o § I
1T 3% AT g J419 7MW | afe @y
aﬂlm@f%mﬁﬁm’?m "
fr t wagee forer ama v frdm ?
T TH /I 1 WL F g I
a1 S srefaw @ Ay T E SE A
qrET g3 )

AET AT § 5 91w fwaa
F3 IHET A9 W FTHT " SrfEy AR
foa fasre fasraa X Ig%T MT W
Ay Afed ST Fg W ATIa I
¢ fvm =t 9 aw w9 @wfa W@
AR AT AT AT RS g A & 1 Afe
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5@ a% fu 7 g1 faig & faar @
IEFT AW BT fAT T AR w; WAy
f 2 ¥ faw s # fd §
ag FTE & W fAm wrEAn A @ 8,
IEHT qga FIARN §T 9w e H
ag fefy fag & 9w 41 seEh &
FTIO IWET F= FZAT 27 48 Qv @Y
& s

Y T SyreR: g T we-
= fr wafeio v

=t faen wow waw : F q@w @
g 1w sAfednT W S ) fag
TR g A1 AEAT W SR 51
FH F4E, A AT wEfew Fei I@w
g feuddew oA ¥ AR
¥ AW FEAE AT 3T BT HAHRIL
FFAS AR ATFEFRT FT a7 TG L
g q1 ¥ GISHT RHT F9 F AT AG
I WX § | 78 unifiae faudiEe
Taw & fod 997 | fearéstesr dene
#Y @riarg 7 31 SaY, 99 F arE |y
faenft | SO AT AwEE A
FTEETE & a7 Aoy fag 78 g, 1)
wraw frar g TERr AwEE
& & sufer at AT § 0 W A
g g § 5 @ w18 qoaw fag
gl g1 @ Wi T 97 w1 wran
TH AT | 9T FF FAT 0F &7 A% &
for aT 77 77 § fv 3w 9w w9Ty
FE AT G F T en e I
feurédzet Gy & ¥ faar w7 )
fam feaddiz § amafweg gomaai
AT At feurEdew qeETad w1 &9
2 9% ST @RI | agi 57 IEET HIH
fag 2w av wifag v 1 s o aww
¥ AW TaeT A7 O A g | gt
HRamA e s m #
AT TAAT FY R A §, T GG
21 W ame # fowr w1 @A
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(i Foramarewr a)

fRir st &1 qv Ifaw T S
¥ fol gw il Y 5 o & 3¢ wrae
frar & 5 0¥ W@ ofeew fewfor &
far @ wwad § 1 T8 T A fgmfar
& fod 91d 7g 9EEE T | ¥
A % Fdw S WX S A
fa¥ w & fiF ot A AT ey 4§
faas 7z 7wad € B W ST B
ot T a1 FEd &, foeEr e
ol 8, 9 wpeAar (3] ey @
T WAT T q® ¥ | A W
gfgwre & 5 g @91 F @60 § )
w fa & a8 wwaar fFgd g
qrag T Aifgr fF g ww ¥
& ¥ o W AW AR A
frdte fag & | Tafed oge & T 7
ST Ty A g en ¥ feufa ag
e

& A g geedt 9 faaew FEw
I A g A AR I 7@
AN T T 5 FFE aw
FT F | 4

= S I AR AL ar F
waqre g faar w1 AN 99 ¥
qrY FFAE F AN KT T qed g ?
fedft &7 oA &1 d@ae T 3F
T auET) 41 IHF! FEAdE F I
&5 3 ava & faewy faeaa & 9Ew
T /A &, 3H HT W7 qqq g 7

«ft feen sTw aw ¢ TR SfwI
ST & I A HI AR
7 F4T fF 97 T FETE |

ot 5w AET AR o {57 TEie
a9 & 9 WST &1 AT wqqT g 7
ﬁﬁ{ﬁm@aﬁfmy

it faey qor e : afk e &
fa=me fosrraa § AT 9@ W -
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WA IR A J9F 79 foema s
AT JY HOAT & T |

t siiw wwTw @Rt 39 a%E d
T | WX AHIE IqRT AF 4G
HHAAT & AT I FFAC FTAY E A
FF, forad s forra & 93
T G e ?
16 hrs.

oft faar aRor AW ¢ AT SHEHE
wAEIATE !

it i ST @R ¥ oieRe
AT 10, AEH 9T .. ..

it farer s g < o WY AEE
faefy & faems s F AT qEAT 2
A1 I FFHS FT AT B IT@ GEA
gfgeTd F (9 Jg W9 § GR Sa9
Fgar ¢ f a8 SO a1 A 7 FgAT IR
Fg | 9@ Afgwry 1 7 gar
@ ¢ 7 Sue feeus w wdard
FE R AT N W g ) SHE! qar
war & fr & g aren g, w0 oag

oft W AT AW OAT A 2 )
UST 10 9 W99 FETE ¢

“In any case where the Lok-
pal or a Lokayukta decides not
to entertain a complaint or to
discontinue any investigation in
tespect of a complaint, he shall
record his reasons therefor and
communicate the same to the
complainant and the public
servant concerned.”

ft faer o gE ¢ F oAwm @
g wigfaF ama F faw ag agq =0
&, i o7 wHzHT F1 § A9 A
FLERATE |

oft w wern | eawit 0 FE Qww
G '
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o fawr wcw qew: & agw @
T ATEAT E | Afww o PR T
ag Tt & I o FTaE W0
STEfTT A 3 A g FGQ |

g e 'Wu’fﬂnqhm‘

ma’tw‘a@ﬁ%nn

it s (wemn, a@wih: P
ﬁmmﬁﬁmm
Fom e AFT T 7 99 e
1 A% adl AT A A Iw Ay
L EW FA | WY I _FENEE B
m%mw’rmglma’tm
wg %% @ E 5 aea 7 §f e Afew
fecww 3w foema &t AwE &
T A AT | TEE SEAY AT waR §
& Tl | 9 g W9 ® R Sw
farraa Y wor G & | §9, T A A
T TEw @A # ? wEe qfeww
€ ¥ 9@ A9 R Ty ;Y A
®RE?
SHR] B. P. MANDAL: I beg to

leave of the House to withdraw my
amendment.

Amendment No. 133 was, by leave

withdrawn,

MR. CHAIRMAN: I shall now put
the other amendments to clause 19 to
vote,

Amendments Nos, 150, 151, 152, 189
were put and negatived.

MR. CHAIRMAN: The question is:
“That clause 10 stand and part of
the Bill.”
The motion was adopted,
Clause 10 was added to the Bill.
Clause 11— (Evidence.)

SHRI SRINIBAS MISRA: I beg to
move:

“shall” in-
investigating
examining the

Page 11, line 9,—after
sert—‘unless  the
authority after
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question, specifically so directs,”
(5%).

Page 11, line 25, for ‘binding
and conclusive’ substitute ‘prima

facie evidence of such nature’, (56)

Page 11, omit lines 26 to 29. (57).
SHRI OM PRAKASH TYAGI: I beg
to move:

Page 11, line®, for ‘person’ sub-
stitute ‘Government employee’.
(180), s

SHR] SRINIBAS MISRA: Clause 11
speakes about the evidence to be
taken by the Lokpal or Lokayukta.
It rather aims very high that he will
take evidence, untrammelled by all
rules, and no person should claim any
privilege to secrecy. But I do not
understand how after sub-clause (4),
the following sub-clause has been put,
in, namely—

“No person shall be required or
authorised by virtue of this Act
to furnish any such information
or answer any such question or
produce go much of any document—

(a) as might prejudice the

security or defence or ...."”

—so far , that is understandable and
intelligible but, what about the sub-
clause (b) which follows, namely—

“(b) as might involve the dis-
closure of proceedings of the
Cabinet of the Union Government
or any Committee of that Cabinet
or of the Cabinet of the Govern-
ment of any Union territory or of
the Executive Council constituted
under the Delhi Administration
Act, 1966, or of any Committee of
such Cabinet or Executive Coun-
cil....”.

Somebody who is asked to give
evidence can take shelter under this
prevision, If a Secretary certifies
that this will come under either
5(a) or 5(b), that will be zonclusive.
I suggest that after ‘shall’, we should
add ‘unless the investigating authority
after examining the quetion epecially
so direct’, All these matters shou/d be
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[Shri Srinibas Misraj

_placed before the Lakayukta or l.ok-
.pal; he should look into it anq tren
decide. If he specially directs, it must
be produced. If not, it will not be
produced.

As regards the last one, that it
should be binding and conclusive, it
cannot be so. It can.be rebutted. Once
a certificate is given by a Secretary,
it will only mean that on prima facie
evidence it will come under 5(a) or
5(b). But it is open to thé other side
to challege that it does not come
under either of these.

s WW WETT @R ;o'
5 ¥ forgr § “Ay A die Y Feramad”
g fom W gIE ¥ TW SER A
g A AT AT AT A 3w
gaT ¥ fau gas & ar gav 3w
& a9, s g W § S
sTfaa AT & |

feft Wt MR STy W IFR
w1 f&é wim sg S gEr fedw
¥ T AT @ AT gAY Ffaae
N W NS I | A
@ Fw R wfamawmar 1 =W
A wEm 9T Afge il W Wi
STET @ a1 WK kg WY Wi AR
& 3% &1 AT A S 3g wE A
arg ¢ 71 Qe &, SHaeT FT, dmr
FI, A9 FT AT IqEEE W THE
R a8 a%sT IETE AR SuE O
FH W IFX ¥ Wriew § A &
o9 g ¥ wfewe, fwar ar
gATOHT ¥ It § weEE gR @Y
¥ WY 99 GHE ¥ IIFHE AT g
gr g W @@, 98 & A9 Y JEAr
I El AR|/E@IAMEI "W
Y fFdt S I FAR e Y Svar
g AR wW A5 SE FEa wEe ¥
fey  frdw @i, ww &Y gEAEAl
T g 1 9% TMER O AT
T fFdY wWe & wRo gar e
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ARG wra g fr wg A agwe
fF @ sgdz ¥ 9% 9§ @S
s fggEe AR aifese & avaedl
9T ST FT UMW, AT AT IH FIA
¥ 39 IIFAC FT ATIT FT & ST
Fg I TG 9 Y A wT A
d¥e qrz foar SO W 9@ FEAT @
fe st sz § Saw & 2 far &y
W gRR T W g 3 far
WET gT FWAET FT WISHT GEHET
AT W T T & g
WS & A9 gqE g WTGH, ar
T EH FRU § WY ¥ SIFHS #Y
UNE 7 ¥ WY g Ag a7
W @R ALA TG G097 § Ay
¥ A @ frar @ ‘D o’
WHA T W AT T 6w
g THE AUF! Ig R I AT A 7
W a8 gane fear & % Ay gwmw
N WZ  TEAET AT FT )
WR I IS oFeT T WK I/
I Y AT A WA FS AGH FL qHA
a1 I T AFR F IRIA §, TSI
g S A, wTEW T W R
FW AN W1 AT I AET
¥ @ FT T AN & |
FRA A WA A TE WY TEAHT
T faw )

dftfammaorgew: fag S
s EwEaT ¥ Fei g fF w@mr 11 (5)
(z) # dwraT frr 9T W) oF
wFuwe fFar g arfe oY afefede
¢ 3 a7 TEmAT 7 a3 ¥ far
IATET §, IHAT A WA AT FL
A S STpdT g g [T IR €
SR F fow WY arer frarswas
gae @ & G g fs afz #fae
F) GHUN T § AT Hfave F gl
a7 gz Swifeww afs wa o g
[ F fag arm fear smom & fRR
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“#fgie fawew 91 §, IR IWE @A
facgwr  wfeew & wmom, #fae w1
S FATT FTH AT QT ], IHHT AT
faegs giesar &1 sm@ar | FER
IAT A FH ETE fAN fRATE 0
@0 a ag & fr wrEESEA & W1
fatas agr FA E 9% qEEw A
FEA AGT AT §, IARI AH WY AN
oW e g e @ v wet ag
FFaT AW AE § FT F W@ OE,
3% agt AT ag sraum 2 fw afs @
3177 FF FES AT GIAT FE Ry I
v F-fegg &t gifq # swwr g,
A g@ER F {97 3§ s U I
F WA AEFEF TG & A I I
A # Afeferr dRed g e
T, @ IFH WAL FT AT AW
wafer FFE wwwa fr g A
HEET F FUEA FT FAL FI G5 § |
TR A T[ghe I T ey O, @
W AT F gAS g W W, @Y AN
TR AW F A @R AW W
T g1 HA § WK AW A9 $T qET
+ferE d=1 g1 wwar 1

«t T A gg dwET @ ¢ &
‘gga” A wg “weie wrrd
wRar o | W AR & oW
AT F1 FE AT T@T AW, AT
TAF TG A FIA AT FAETY,
afe g 0F i AT 9% | @R @
F AT AR AFEET B A FEFR
g f5 3 ol W afm A, TR |
FETY FHAMY & AT T &, T97
BT R § FEIE FIF | TR
orrs’ WeT TE@A ¥ qfedd AW ¥
ey, aftaw Tedw § el
FROR@T a1 HfAfgew #wE *
3 ™ wifesw & ofify & faege agx
@ T | wfE e oy

SRAVANA 29, 1891 (SAKA)

Lokayuktas Bill- 494
¥, T i .wmﬂ@]efaa 2 |

St W qwT @wR W A
fagfrelt F1 #7 @ [wsiee wwer st
2 91T ag T9 HIeuT FT ATV I3T 7Y
Fga g & o | wmE AW
T FAAT I FO, AT IA FR F A
EW F A7 @ & g, fowy
TUT QpAEAT 1| wA T F ™
IR AR FgATL? ’

ot fowmerw 9o 39S Q9T FeA
¥ FE IWT @ gnm, 99 aw 5
Tt wfEErd @d ™ AT #7
qiefrde 7 3 | frat =afea & afefede
B[ 7 FET Y FTH AL I T
T SR F 99 dfa-dew ¥ afew
T a@R & fed o afqe ¥ <
¥on wfefede faar omm, 9w
Ay, &, et afea @1 afefnde
I A o 1 afe i aafew e
& f5 A9F SIS a1 GET B YT FA
¥ o 3w ¥ ara wal § qEAW
&, &Y g afefhhe swarer a1 Sr-
TF T AW AL g | g@fod A
T A UGT FRE A FL N
MR. CHAIRMAN: Have Mr. Tyagi

and Mr. Misra leave of the House to
withdraw their amendments?

Amendments Nos. 55 to 57 and 190.
were by leave withdrawn.

MR. CHAIRMAN:The question is:
“That clause 11 stand part of
the Bill.”

The motion was adopted.
Clause 11 was addegd to the Biil.

Clause 12— (Reports of Lakpal and
Lokayuktas.)

SHRI LOBO PRABHU: I move:
Page 12, line 22.—
for “President”  substitute

“Speaker” (TT).
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[Shri Lobo Prabhuj
Page 12, line 30,—
for “President”
“Speaker” (78).
SHRI OM PRAKASH TYAGI: 1
move;
Page 12, line 27,—
add at the end—

substitute

“and the President shall cause it
to be laig before the Parliament
within three months.” (192).

SHRI LOBO PRABHU: Sir, in these
amendments and some others which
have already been passeq over, I
have raised 3 fundamenta] issue whe-
ther the Lokpa]l will be a Commis-
sioner for the Parliament or a Com-
missioner for the Government. There
is a vita] distinction of the Lokpal
being under the President and being
under the Speaker, If the Lokpa) is
under the President, according to the
present constitutional practice, he is
under the orders of the Government,
the Prime Minister and of her Minis-
ters concerned. He is by no means in-
dependent. The question is: when he
differs from the Government, When
he differs from the Prime Minister,
and he functions through the
President, has he a fair chance of
presenting his case? Is the Presi-
dent likely to differ from the Prime
Minister or the Minister concerned?
The President has been unfortunate-
ly a rubber-stamp according to our
constitutional practice. He is bound to
take the advice of the Prime Minister.
How can he then, when he gets these
papers showing difference of opinion,
between Lokpal and the Prime
Minister, have his own difference of
opinion? It means this: that if you
interpose the President, any power to
differ from the Government for the
Lokpal, would be 3 redundant ex-
ercise serving np purpose. It is almost
deceiving the people.

Not only is this a constitutional im-
passe. There is the fact that the
President and the Government have
not been able to take sufficient work,
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sufficient use, from the authorities
they have previously appointed to

contro] corruption, I refer to the
Grievance Commissioner und to the
Vigilance Commissioner. I need not

tell this House that this Grievance
Commissioner, after existing' for about
threc years, was ultimately founq to
be uselegg and was abolished. As
far as the” Vigilance Commisioner is
concerned, the last report of the
Home Ministry showed that while he
began with a list of 6,000 complaints
in the first year, last year those com-
plaints were reduced to only 1,000. The
people had so quickly lost their faith
in this Vigilance Commissioner as
they had lost faith in the Grievance
Commissioner, The only reason for
this is that he was part of the Govern-
ment; he was a limb of the very
persons whom he was supposed to
check. We have a theory here that
the Government can do no wrong:
the divine right that the King can do
no wrong. That theory extends to
every Government servant!

MR. CHAIRMAN: Please conclude.

SHRI LOBO PRABHU: 1 am con-
cluding. This is a very vita] issue.

MR, CHAIRMAN: Please speak on
Your amendment only.

SHRI LOBO PRABHU: This is my
amendment. My amendment, there-

fore, is that for the word ‘“President”
wherever it occurs and particularly

in this section, substitute the word
“Speaker.” The Speaker is the re-
presentative of the House., The

Speaker is the competent authority to
appoint many officials; he hag his
Secretary ang all the other staff I
cannot see why the Lokpal should not
be under the Speaker.

I would like the Minister to carefully
consider this. You must give con-
fidence to the people. You must not
give them the feeling that their com-
plaints are just being addressed to a
blank wal]l and that they are only in-
dulging in an exercise of futility. If
you make this change, while it may
appear to be a big change, you will be
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giving the Bill some form of eredibi-

lity as far as the public is concerned. ﬁm fuid ik hfimiﬁt

TFT TR F ™Y @2, IWH TI4-

Wt W Tew @
g, -0 (6) Ay fw
AT W AT HI) arfo e
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“and the President ghall cause

it to be laid before Parliament
within three months”,
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[ st sy @wft]

e & g Jw e o & 99 a6
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MR. CHAIRMAN: Shall I put all

-the amendments to the vote of the
House?

SHRI LOBO PRABHU: Sir, I may
be permitted to press my amend-
ments, because they are very im-
portant and I believe in them.

MR. CHAIRMAN: I will now put
amendment Nos. 77 and 78 to the
-vote of the House.

Amendments Nos. 77 and 78 were put
and megatived,

SHRI OM PRAKASH TYAGI: Sir,
1 want to withdraw my amendment.

MR. CHAIRMAN: Has the hon.
Member the leave of the House to
~-withdraw his amendment?

SOME HON. MEMBERS: Yes,
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Amendment No. 192 was, by leave,

withdrawn

MR, CHAIRMAN: I will now put
clause 12 to the vote of the House.

Y S F17oTS FT (Fer): AT
@, A FANTICE § wEA H

P agig
ME. CHAIRMAN: The bell is
being rung ... Now there is quorum.

The question is:

“That clause. 12 stand part of
the Bill.

The motion was adopted.
Clause 12 was added to the Bill.

Clauses 13 to 15 were added to the
Bill,

Clanse 16—(Protection.)

SHRI VIDYA CHARAN SHUKLA:
Sir, 1 move:

Page 14, lines 28 and 29,—

for “or any member of their staff
and employees”

substitute—

“or against any officer, employce,
agency or person referred to in
section 13” (11)

This amendment has been found
necessary to give protection to the
agencies or persons referred to in
clause 13 in respect of anything which
is done in good faith. It is slight
amendment which is being moved so
that they are protected for any action
taken by them in good faith.

MR. CHAIRMAN: The question is:
Page 14, lines 28 and 29—

for “or any member of their staff
ang employees”

substitute—

“or against any officer, employee,
agency or person referred to in
section 13” (11)

The motion was adopted.
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M.R CHAIRMAN: The question is:

. “That clause 16, as
stand part of the Bill.”

amended,

The motion was adopted.

Clause 16, as amended, was added to
© the Bill

Clause 17 was added to the Bill

Clause' 18- (Power to exclude com-
pldints against certain classes of Pub-
¢ Servants.)

~8HRI SRINIBAS MISRA; ] do not
want to move my amendment. I will
anly commengd to. the Government to
be consistent and logical. Here, it
says, “a minimum monthly salary
(exclusive of allowances) of one
thousand rupees or more”. What is
the minimum? One thousand rupees
or more? You say, it will be one
thousand rupees or more. It is illo-
gical. If you say, a minimum of one
thousand rupees, it is all right. Why
say a minimum of one thousand
rupees or more? To make it logical,
I suggest, it should be a monthly
salary of one thousand rupees or
more. To add the word “minimum”
will not add to the dignity of the
drafting or will not give them any
more -facility or make it more com-
prehensive. :

SHRI VIDYA CHARAN SHUKLA:
Actually, it is kept at the discretion
of the Lokpal. It ijs done on his re-
commendation. This is necessary to
ensure proper and efficient function-
ing of the institution. Otherwise, so
many cases may come to the Lokpal
and Lokayuktas and their proper
functioning will become impossible.
So, I would request the hon, Iiem-
ber, in view of the practical difficul-
ties that we have, not to press that.

SHRI SRINIBAS MISRA: You
say, a minimum monthly salary of
one thousand rupees or more. Is mi-
nimum one thousand rupees or
more? Minimum must be a fixed
sum. You say, minimum of one
thousond rupees or more, that is, two
thousand rupees may be minimum
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or even five thousand rupees may be
minimum. Why do you say “mini-
mum®? Why ‘don’t you say one
thousang rupees or more?

"SHRI VIDYA CHARAN SHUKLA:
Almost all the posts in Government
do npot carry a fixed salary. They
have a scale of pay having a mini-
mum and a maximum for a span of
years. Therefore, it will be necessary
to specify the posts which carry a

‘minimum; more cannot be added or

excluded by the notification. The al-
lowances attached to the post may
vary. So, to have 3 uniform treat-
ment, it will be necessary to go by
the salary attached to the post with-
out allowances at arriving the figure
of one thousand rupees.

SRI SRINIBAS MISRA: He is
defending  something iridefensible.

‘You -say-a minimum of one thousand

rupees or more. You may s3y, &
minimum of one: thousand rupees.
What is the meaning of “more”?
Does it carry any meaning?

ot wrafegrd s (FRIWYY):
gumafy o, TR A g fram-
MR A T OE g g ey,
e W@ Awdar &, Fwmer F AR
Hgo gl Fg&war, I AW HF
2
SHRI C. K. BHATTACHARYYA:
(Raiganj): The sentence involves
self-contradiction. Either the word

“minimum” should be removed or
the word “more” should be removed.
. SHRI VIDYA CHARAN SHUKLA:
We consulted our legal draftsman.
There is no contradiction in it. I
would say, it should be accepted as
it is. We were ourselves concerned
when this amendment was received
by us. We got it examined.

MR. CHAIRMAN: Now, 1 put
clause 18 to the vote of the House.

The question is:
“Clause 18 stand part of the Bill.”
The motion was adopted.
Clause 18 was added to the Bill.
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[Mr. Chairman}
Clauses 19 to 22 were added to the
Bill

The First Schedule was added to the
Bill.
The Second Schedule was added to
the Bill,

The Third Schedule

SHR] SRINIBAS MISRA: I beg to
‘move:

Page 18, line 28,—

for “Government” substitute—
“Government” (60)

Page 19,—
omit lines 5 to 8. (61)

Regarding amendment 60, as I
have said, it should be plural; it
should be ‘Governments’ and not
‘Government’, because we are saying
‘States’. So, there cannot be only
one Government.

SHRI VIDYA CHARAN SHUKLA:
1 think, it is a proper and good am-
endment, We accept this.

SHRI SRINIBAS MISRA: I would
like to speak on amendment 61.
What are excluded from the purview
of the Lokpal and Lokayuktas are

given in the Third Schedule. Here
(f) reads as follows:—
“Action taken in  respect of

appointments, removals, pay, dis-
cipline, superannuation or other
matters relating to conditions of
service of public servants but not
including action relating to claims
for pension, gratuity, provident
fund or to any claims which arise
on retirement, removal or termi-
nation of service.”

This is self-defeating. If you are
appointing Lokpal and Lokayuktas to
look into the grievances and allega-
tions of public servants, the citizens
of this country, it is not proper that
you should exclude these matters
from the purview of the Lokpal and
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Lokayuktas. Therefore, my amend-
ment is that this portion, namely,
(f), lines 5 to 9 on page 19, should
be omitted.

SHRI VIDYA CHARAN SHUKLA:
This amendment js not acceptable to
us because if the personal matters of
government employees are also in-
cluded in the purview of Lokpal and
Lokayuktas, it will make the work
of Lokpal and Lokayuktas very cum-
persome. Therefore, we have exclud-
ed all the personal matters relating
to government servants except those
which relate to pension, gratuity and
provident fund of ex-government
servants. Amendment 61 is not ac-
ceptable to us.

SHRI SRINIBAS MISRA: I want
my amendment 61 to be put to the
vote of the House.

MR. CHAIRMAN: I now put am-
endment 61, moved by Shri Srinibas
Misra, to the vote of the House.

Amendment No, 61 was put end ne-
gatived.
MR. CHAIRMAN: The question is:

Page 18, line 28,—
for “Government” substitute—

‘“Governments”. (60)

The motion was adopted.

MR. CHAIRMAN: The
iS:

question

“That the Third Schedule, as
amended, stand part of the Bill.”

The motion was adopted.

The Third Schedule, as amended, was
added to the Bill.

Clause 1, the Enacting Formulg and
the Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA:
I move:

“That the Bill, as amended, be
passed.”
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MR. CHAIRMAN: Motion moved:

“That the Bill, as amended, be
passed.”

SHRI RANGA (Srikakulam): i
think that the House has very good
reason to congratulate itsélf on this
Bill not that it is . . .

MR. CHAIRMAN: I want to draw
vour attention to one thing. This is
third reading. It is not like the first
reading. It is much shorter, only re-
ferring to maters which are referred
to in the second reading. It should
not be a long speech.

SHRI S. S. KOTHARI: I want to
speak on the Third Reading.

SHRI SRINIBAS MISRA: A ques-
tion was asked by an hon. Member
from the DMK to khow the meaning
of Lokpal and Lokayukta. My mo-
ther tongue is something which is
born from Sanskrit. 1 understand
Lokpal, but this Lokayukta is very
difficult for me to understand. The
hon, Member has asked ten times so
that the hon. Minister may give the
meaning. Now, without understand-
ing the meaning of Lokayukta, we
are going to pass the Bill in the third
reading.

SHRI RANGA: As I said, the House
has very good reason to congratulate
itself upon this Bill; not that it is
entirely catisfactory, but it is because
of the initiative taken by members of
‘ris House that the Government be-
gan to think on these lines and gave
thought to the need for such a legis-
jation. I think that the chief credit
should go to that grand old national
‘eader, Mr. Munshi, for having for
the first time placed before the pub-

* Yie the details of this institution
known as Ombudsman in Sweden
and familiarise the idea of it and press
upon the public mind the need for
establishing an institution like this.
Next., the late Mr. Mathur, who was
one of our senior members here.
moved a non-official resolution and
extracted the promise from the Gov-
ernment that they would think about
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this matter very seriously and take
the necessary action. Then, the Ad-
ministrative = Reforms Commission
came out with detailed proposals and
a draft Bill also and gave a form to
these two institutions in the manner
in which they are indicated im this
Bill as Lokpal and Lokayukta.

I agree with my friend, Shri Sri-
nibas Misra, that it would have been
much better for the Government to
have chosen titles which would make
a greater sense than these Sanskrit
words and that would have pleased
our friends from Tamilnadu also.
Nevertheless, we need not quarrel
over these names. I am extremely
sorry that the Government has cho-
sen to assert its innate conservatism
that generally goes with any Govern-
ment in its refusal to bripg the Prime
Minister and Chief Ministers within
the mischief or within the ambit of
this Bill..

SHRI VIDYA CHARAN SHUKLA:
This Bill has nothing to do with
State administration. It is only con-
cerned with the Union Government.

SHRI RANGA: The Prime Minister
has not been brought within it. They
thought so much about the Prime
Ministership that they were not wil-
ling to bring the Prime Minister
within the mischief of this Bill. As I
said, it is a very conservative attitude
because we discussed this matter in
the Congress Working Committee of
those days just when Mahatma Gan-
dhi was still alive and soon after he
died because by that time Congress
Ministries had come. Just like a baby
which no sooner it comes into the
world starts crying, similarly these
Ministers also no sooner they be-
come Ministers they begin to indulge
in all sorts of wrong practices. There-
fore, we wanted to have some check.
Then we discussed it at great length.
It is a long history. I need not go
into that. In fact mentioned it in
one of the Commonwealh Parliamen-
tary Conferences also.
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India has some history about this
just like so many other democratic
countries. The only difference bet-
ween India and other countries is
while Sweden, New Zealand, England
and Australia had taken early action,
in order to bring this kind of a so-
lace, this kind of an institution into
-existence and .thus protect the people
and assure them of some protection
against arbitrary action, discrimina-
tion on the part of the Government
and also corruption from Ministers,
our Government had to wait all these
years. Why? Because they had a
very high, exalted view of the Min-
isters. So, Sir, Pandit Jawaharlal
Nehru said, we cannot think of con-
gress ministers becoming corrupt: and
if, by any chance, one or two were to
become corrupt, we cannot simply
hand them over to. some independent
officer. So, he devised the idea that
any complaint made against congress
ministers—at that time we had con-
gress ministérs only and no body
else in this country—should be dealt
with by the Chief Mnnisters con-
cerned. If there were any complaints
against Chief Ministers they' should
be sent up to the Prime Minister here
and if any complaints against the
Central Cabinet Ministers were there,
they should be dealt with by the
Prime Minister. But, later on, what
happened? We found one of the Prime
Minister’s personal secretaries in-
dulged in ways of corruption and the
Prime Minister was obliged to shed
that Secretary and wash his hands off
him. Some of the Prime Minister’s
own colleagues were charged for cor-
ruption but he tried to shield them
for as long as possible. He tried to
shield the Chief Minister in Punjab
ag you know, till the very last mo-
ment. In the end he was forced to
send his case to an ex-Supreme
Court Judge and we know the re-
sults. That Chief Minister had to go.
Similarlv two Chief Ministers of
Orissa had also to go. In that way
Pandit Jawaharla] Nehru did not give
satisfaction to the country nor did
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his action bring any honour to hin
or to the Parliament and that was the
reason why when his successor Shri
Lal Bahadur Shastri was Prime Mi-
nister and when a suggestien was
made by Mr. Santhanam’s Commit-
tee that the Prime Minister and the
Chief Minister should be kept out of
the purviesw of this particular legis-
lation T t618 him that we were not
prepared to accept it because we found
that the Prime' Minister was capable
of shielding ministers of doubtful in-
tegrity. * e

Now we come to the third Prime
Minister. The third Prime Minister
also wants to be kept out of the pur-
view of this Bill. Let us hope that
the third Prime Minister would ..be
able to have a much better record
than the earlier Prime Ministers so
far as colleagues are concerned. Let
us also hope—and it would be hop-
ng against hope—that the Prime Mi-
nister herself or himself, would . not
indulge in such bad practices, unde-
mocratic practices as to be charged
by the people as undemocratic and
discriminatory and dishonest. It s
only hoping against hope and that is
why I am extremely unhappy that
the congress party here could not see
its way to accept the amendments
moveq from this side that the Prime
Minister also should be brought
withih the purview of this particular
legislation.

So far as this legislation goes
not quite sure that even these
institutions would be able to give
greater . satisfaction to the country
than the vigilance commissions be-
cause it is a matter of time, how
long they take to investigate into the
complaints and give redress to the
people concerned. The other is the
question of the costs involved for the
ordinary folk to have to invoke the
aid of these institutions and place be-
fore them the whole of the case aad
all the evidence and all the rest of it,
to prove the charges. Because, after

are
two
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all, on these two anvils of time and
of cost, the whole thing rests. If it
costs too much or if the people can-
not get justice quickly from these in-
stitutions, if these institutions were to
indulge in too much of delay then,
this entire system would fail to yield
good results.

1 hope, Sir, this Government would
try to take the necessary precautions
to ensure that not too much time
would be aken and the procedure
would not be.cumbersome and costly
to the public in placing their com-
plaints before this institution.

I once again remind the House of
its debt of gratitude to Mr. Munshi
and Mr. Mathur and I support this
Bill.
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SHRI NARENDRA SINGH MAHI-
‘DA (Anand): Eternal vigilance is
the price of liberty and democracy
and I take it that this Bill cautions

AUGUST 20, 1969

Lokayuktas Bill 512

and warns of corruption in high pla-
ces. I must confess that standards in
public life have gone down after In-
dependence. Restraint should play a
part in higher levels of society, espe-
cially the State Ministers and Central
Ministers. The moment they attain a
high position, instead of bringing ab-
out self resfraint and discipline, they
indulge in pemp and show. 1In order
to save democracy and preserve the
standards of public life this Bill has
become necessary. It is welcome.
But by itself, it will solve no prob-
lems. As a public servant of 38 years
standing, I say that there are some
standardas to be maintained; one’s be-
haviour whether in power or out of
power should be the same; simplicity
should be the watch word. The dif-
ferences in incomes, say of a person
earning Rs. 30 lakhs a year and an-
other earning Rs. 350 3 year, create
difficulties. The moment a person be-
comes a Minister, there are many tem-

ptations. If we lead a simple life.
we can resist those temptations
and not pe corrupted. But when

a person want more and more of
comforts he yields to temptations
and corruption. Onme of the causes of
corruption is election. Our clections
are becoming costlier every day and
persons at high places are tempted to
receive offers from business houses
and others to meet the election expen-
ses. It is good that there is a code of
conduct for the Ministers. We have
the case of Orissa where the Chief
Minister had his business while in
Government Mere admonitions of
fine of Rs 4000 or 5000 will not do:
there will have to be stern punish-
ment. There should be a high stand-
ard among the public also. A corrupt
man, more so in high places, should be
put to public shame. I am cf that
opinion. Merely bringing litigation
will not help or merely giving him
some small punishment will not help.
Corrupt people should be put to shame
and should not be allowed to stand
anywhere in public life. In the. olden
days, they were publicly flogged and
they were made to sit on the back of
donkeys.
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AN. HON, MEMBER: Black faces.

SHRI NARENDRA SINGH MAHI-
DA: Yes; what I mean to say is, the
punishment should be so severe that
they may not re-enter public life. I
therefore welcome this Bill, and 1
hope our standards will improve and
no Minister in any State or at the
Centre will dare indulge in any sort
of corruption.

SHRI S. S. KOTHARI (Mandsaur):
Sir, I chould like to congratulate the
Government on bringing this " Bill,
which shouldq be of good service with
regard to the eradication of corrup-
tion in society. * Actually, after In-
dependence, corruption appears to
have become all-prevading. With
regard to Ministers, Gandhian prin-
ciples are completely forgotten. The
amount of corruption that was preva-
lent previously in some places has now
multiplied itself.

But the main thing that arizes in
thjs connection is, is this Bill comp-
lete, and would it be successful in
eradicating ecorruption? In my opi-
nion, it is not complete in the sense
that it docs not provide for defferent
punishment. That is a very import-
ant point. If somebody i3 found
guilty, all that .is done in the case
of a civil servant is that he is made
to retire prematurely or something is
done to hush up the whole matter.
The consequence is that the man does
not worry, especially when he has
built up sufficient fortune by wrong
methods. He fecls that the ultimate
punishment is not going to be severe

_ and so, why bother about it?

We have seen recently the report
of the CBI, and it is found that about
99 per cent of the cases deal with
small petty :clerks or some supervi-
sory grade staff. But when it comes
to the higher ranks of the service, the
CBI probably takes a lenient view or
it does not make sufficient efforts to
dbring them to book. Even if they
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are brought to book, they are trans-
ferred or a mild punishment js given.
I think the Service Rules ghould also
be amended, so that a civil servant
may feel that if he goes corrupt, he
is. going to be punished and the pu-
nishment is going to be very stiff;
and that would make him afraid of
indulging in these acts.

Another important point which I
would like to emphasise is with re-
gard to public undertakings. That is
a field where I have some experience.
I am sorry to say that in that field
also, corruption exists. It may not be
in a bjg way, but it is there; there is
no doubt about it. Part of the loss-
es, if you analyse them, would be
traceable to corruption. I may give
an instance. In respect of a leading
concern, the iron and steel ‘goods are
despatched by wagons. They. reach
their destination, and subsequently a
note goes that the goods are defective;
discounts and rebates for unjustified
claims are given and considerable loss
is insurred. This.can be heard in the
markets of big cities. (Interruption)

' SHRI R. K. BIRLA: Why not you
name the company?

SHRI S. S. KOTHARI: It is there;
in the public sector. For. instance, the
Hindustan Steel. Let them loek into
it, if they have got the courage. In
this case, discounts and rebates are
claimed, and part of the claim is false
or is exaggerated and a greater amount
is paid than what is justified. That
is one of the reasons why losses in
such large concerns occur. Then, in
respect of a concern in Bhopal, some
bogus purchase bills have been ent-
ered in the books. It came to my
notice that such things were induiged
in. I hope that this will be looked
into.

So, I would submit that with regard”
to public undertakings also, strict ru-
les should be prescribed. Besides, ef-
forts should be made to investigate
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and locate where corruption is taking
place. With regard to agreements
entered into by public undertakings,
so many cases have come to light. I
have introduced a Bill to the effect
that public undertakings agreements
should be properly scrutinised. But
this Government does not want to
take any action whatsoever. Wrong
agreements are entered into, and even
where the persons who had entered
into those . agreements are caught,
they are allowed to go scot-free,
and to join the very concerns and
the contracting parties in whose fa-
vour they acted in a corrupt manner.

Therefore, unless the Government
is seriously inclined to end corrup-
tion and unless the highest ranks
in the civil service feel that it is
‘their duty to see that their subordi-
nates and other officers in the public
undertakings do not resort to corrupt
methods, I think any amount of Bills,
and any amount of rules which are
framed are not going to. eradicate
corruption. The gpirit must be there;
the will must be there. Most of the
civil servants, who are in the higher

echelons, are good honest people. They -

have come after much filtering. They
must make it a point not to condone
corrupt officers in their department
but in the interest of the country,
‘they must take action and end corrup-
tion.

Even with regard to the armed for-
ces, I am sorry to say that cases are
brought to light where goods are sup-
plied to armeq forces which are de-
fective. If even military goods are
defective, we can imagine to what
extent degradation has taken place
and how much corruption is pervad-
ing in society. In the case of the
armed forces, I would think that the
forces should have the power to take
the strongest possible action against
any person who is found to be cor-
rupt; because if corruption exists in
the armed forces, I do not know
where it would lead this country to.

I have already dealt with the ma-
gistracy. Then I would say that an-
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onymous complaints should not ke
excluded. It is an important point.
I would suggest that 5 Committee of
Parliament should be attached to the
Lokpal and that Committee should
examine whether there is a prima
facie case or not. I feel that is neces-
sary because the Lokpal is likely to be
flooded with complaints ang it will not
be ablg*tp act properly. On the other
hand, if there is a committee which
can sort out the complaints, review
them and, where a prima facie case
appears to exist forward them to the
Lokpal. That would ensure that the
Lokpal is not over-flooded with comp-
laints.

Lastly, the success of thig measure
would depend largely upon the qua-
lity of the Lokpal or Lokayukta him-
self, They should be men of integri-
ty, enjoying the highest possible
standing in public life, with a reputa-
tion for absolute honesty. Only such
people should be appointed to these
posts and it should be seen, that
they are not influenced by any
person whatsoever. Because if
they are influenced, they will not
be able to do justice to their job and
the whale structure of the institution
of Lokpal and Lokayukta, which we
are trying to build, would be jeopar-
dised.

SHRI P, VISWAMBHARAN (Tri-
vandurm): Mr. Chairman, this is a
very ingdequate piece of legislation.
It does not satisfy the requirements
of the situation obtaining in this
country today. As has been gtated
earlier, corruption is now all-pervad-
ing. Till a few years ago we used to
hear stories of corruption only among
Congressmen and Congress Ministers.
Now that every party in India has-:
come into power in onhe State or an-
other, the disease of corruption has
spread into all parties. I confess that
I also belong to a party which has
got some partnership in administra-
tion in the State of Kerala. It is a
sorry state of affairs that corruption
has become so common and there is
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no party which is free from that. All
the same, I hold the Congress entirely
résponsible for the present state of
affairs, because if they had given a
clean administration during the last
twenty- years this disease would not
have spreaq to the other parties,

The main adequacy of this Bill is
the exclusion of the Prime Minister
and Members of Parliament from the
purview of this Bill. In my State
of Kerala, the Public Men Inquiries
Bill is before the State = Assembly.
When the Select Committee reported
on that Bill, it included the Chjef
Minister, members of the State Legis-
lature and the members of the pan-
chayat samity and similar bodies
within the purview of that Bill. But,
after the report of our Joint Commit-
tee has come up, an attempt is being
made to exclude the Chief Minister
-and the members of the legislature
on the plea that they are excluded
in the Lokpal and Lokayukta Bill.

The Minister, while replying to my
amendment for the inclusion of Mem-
bers of Parliament, did not give any
reason; he simply said that this was
considered by the Joint Committee
angd this suggestion was rejected. The
entire Bill was considered, by the Joint
Committee. So, it is not a proper
groung to be advanced here. Anyway,
this inadequacy is there anq this has
got to be removed and it should be
made more perfect.

Still, as a step in the right dir2c-
tion, I welcome this Bill and I request
the Government to give a trial to this
Bill, as has been said by Shri Kothari,
by a sense of integrity and cent per
cent respect should bg given to the
recommendations of the Lokpal and
the Lokayukta. Under the Bill the
Lokpal or the Lokayuktas could only
make recommendations and it is for
the competent authority to act. The
competent authority is the Prime
Minister or othey competent authori-
ties appointed by the Government. If
those authorities fail to act according
to the recommendations of the Lok-
pal or the  Lokayukta, he can only
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make a special report to the Presi-
dent. A special report to the Pre-
sident only means a report to the
Government under the present sys-
tem of our government. So, it is up
to the Government to act on the re-
commendations or reports of the Lok-
pal and the Lokayuktas. I hope, the
Government wil] give a fair trial to
this and galso come forward at the
earliest available opportunity to in-
clude the Prime Minister ang the
Members of Parliament also within
the purview of this enactment.

SHRI R. K. BIRLA (Jhunjhunu):
Sir, while I support this Bill, I would
like to know {from the Government
whether this Bill will be applicable
to the armeq forces also. I have very
high regard and respect for all the
three armed forces—the Navy, the Air
and the Army. They are the defend-
ers of our country. We know it very
well. They have done a wonderful
piece of job during the Chinese
aggression ag well as during the Pak-
istani aggression. I would like ‘o
know from Government whether
there is going to be a separate Laka-
vuktg for the armed forces or whe-
ther this will be applicable to the
armed forces also.

Secondly, people have spoken very
greatly about corruption. I know
fully wel] that there is corrupticn
practically in every sector, whether it
is the public sector or the private sec-
tor, whether it is a Government offi-
cial or a private official. What is the
reason for this corruption? Why
should there be such a great corrup-
tion in our country? The reason is
that we produce less; there is less
production of every article which iz
consumed by human beings.

SHRI SHIVA CHANDRA JHA:
And poor distribution too.

SHRI R. K. BIRLA: Just a minute.

So, the first job for we people
here ig that we must produce more
and to the maximum. We must gene-
rate wealth in the country, whether
it is in the private sector o in the
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[Shri R. K, Birla]
public sector, whether it is by me or
by my hon. friend who just now in-
terrupted me. There must be more
wealth in the country. The more the
wealth in the country, I can tell you,
there is going to be less and less cor-
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fagas ot dmfag &7 § s ammy
T &, 37 O G qAT Py ¥

The Motiom was adopted.

16.38 hrs.
_DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1969-70

T} wwafy wew : wT Tg WS
1969-70 % IAT FAT FA= WAL
&1 97T Fi 9L faa 570 )

DeMAND No. 2—MISCELLANEOUs Ex-
PENDITURE

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 4,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1970, in respect
of ‘Miscellaneous Expenditure’.”

DEMAND No.. 15—OPEN LINE WORKS—
CAPITAL, DEPRECIATION RESERVE
FUND AND DEVELOPMENT FUND

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which will comea in course »f pay-
ment during the year ending the
31st day of March, 1970, in respect
of Open Line Works—Capital, De-
preciation Reserve Fund and Deve-
lopment Fund'.”
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*Moved with the recommend
functions of the President.
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